
l Government of Jammu and Kashmir 
Civil Secretariat, Revenue Departme~t • ••••• 

Notification 
Jammu, the 6 ttv February, 2018 

SRO \ ~ .-In exercise of the powers conferred by clause (b) of section 3 of the 

r Jammu and Kashmir Grant ofPennanentResident Certificate (Procedure) Act, 1963 

(Act No.XITI of 1963 ), and in supersession of all previous notifications issued in 
Ibis behalf, the Government hereby appoint Mr. Varunjcet Charak, KAS Sub-

Divisional Magistrate, Assar, to be the competent authority for the purposes of the 

said Act within the territorial jurisdiction of Tehsil Assar of Sub-Division Assar of 

District Doda. 

By order of the Gov~rnment of Jammu and Kashmir. 

No:- Rev/LB/05/2017 
Copy to the:-

Sdi-
(Sbahid Anayatullab) lAS 

Commissioner /Secretary to Government, 
Revenue Department 

Dated:~ ~ -02-2018 

1. Financial Commissioner, Revenue, J&K, Jammu. . . . 
2. Commissioner /Secretary to Government, General Admtrustratton Deptt. 
J. Divisional Commissioner, Jammu. . d p r entary 
4. Secretary to Government, Department of Law, Justzce an ar Jam 

Affairs (with 7 copies). 
5. Deputy Commissioner, Doda. J&K J u 
6. Director, Archives, Archaeology &Museums,. . ~thme.Govt Gazette 

J for pubbcatlon m · · 7. Manager Government Press, ~u • e Honble Minister 
8. OSD to Minister for Revenue for mformation ~ft? formation ofthe Hon'ble 
9. Special Assistant to Minister (MOS) Re~·eaue or m 

Minister G vernment Revenue Deptt. 
I 0, Pvc, Secretary to Commssioner!Sec~fitary ;o (~RO) 00 official website. 
I L I/C Website for hoisting the sald noti tcauon 
12 . Notification I Stock file. 

s . .,..,Q 
(Manzoor mad Parray) 

Under Secretary to Govenu:,;r 
Revenu~arunent p! 


